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ORDER DA

i 14.02.2007

Heard the Appheant, in person, and Mr

1113 Mohapatra, 1.4

Hespondents,

{1 o} i 1 Y s
AT Shanding Cownsel for the

The Apphicant prays ior intetim order o allow

the pavment of dues

Standing Counsel that

man praver are abmost

it wazs pomnted out by Ld Sr

stnce the mtenm praver and the

same, the nterm praver 15 not

pernussible and we are inchined Lo agree o that, However,

as pomted out by Ld Sr Standing Counsel, Annexure-A3

3

18 the order of ihe

Prineipal - Accountant Ceneral

commumicated by Deputy  Accountant General { Admn),

which clearly shows that full pay and allowances to the

Applicant shall be made from 31 05 2001 to 24 04 2005

Copy of & has been

N

recerved by dhe Applicant on

23 122006 and om next dav ie on 24 12 2006 he has filed

a yepresentabion  before Prncinal Accountant General

PAudit-D) { Annexure-A/4) where 1 has been mentioned that

he has teceived Annexure-A/3 and he has requested for

pavinent of all his dues

taken on this

Smee  six

N decision appears to have becn

months fume 15 not over., it s

premature o eptertam this applicabon but m view ol ihe

fact that the Appheant is superannuanng on 30 04 2007 as

agreed by both the

parties the Proincipal  Accountan
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e
him preferably within 30 days from the date of receipt of
this order.
With the above observation, the O.A. is
disposed of, .

Send copies of this order, along with copes of
the O.A., to the Respondents and free copies of this order
be given to the Applicant and to Ld. Sr. Standing Counsel

ke

Pro
MEg‘l’Bré; (ADMN ) VICE-CHAIRMAN

for the Respondents.




